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GREEN TRIBUNAL, KOLKATA

O. A. No.: 22 of 2021 (EZ)

Mohammad Khalik Ansari Applicant
Vs.

MoEF&CC & Ors. Respondents

Affidavi t of the Member Secretary, Jharkhand State

-J Pollution Control Board in compliance of order dated
.::::J
J 27 .05.2022.

~ .~
S' c'-.

<rr
" I, Yatindra Kumar Das, son of Late K. K. Das,

presently posted as the Member Secretary, Jharkhand

State Pollution Control Board, H.E.C, Dhurwa, Ranchi

and am duly authorized and here by solemnly state

and affirm as follows: -

1.That at present, I am working and posted as the

Secretary, Jharkhand State Pollution

Board, H.E.C, Dhurwa, Ranchi and as such,

well acquainted with all the facts and

stances of this case.



2.That haveI gone through the order dated

27.05.2022 passed by the Hon'ble NGT, EZB,

Kolkata and has under stood the contents therein.

3.That I have gone through the relevant files and

records.

4.That, it is humbly stated and submitted that the

Hon'ble NGT, EZB, Kolkata in its order dated

27.05.2022 has directed the Member Secretary

JSPCB to file his personal affidavit showing what

action has been taken for past violations

pertaining to illegal mining in the flood plain

area of river Ganges in Sahebganj area referred

to In his affidavit dated 20.04.2022 at the

appropriate time.

5.That, at the outset the answerlng respondent

tenders unconditional anyapology for

inconvenience caused to this Hon'ble Court. That

the, answering respondent is apologetic for any

unintentional act of omission in past.

it lS humbly stated and submitted that the

dated 20.04.2022 was sworn by Sri



---------_, ----------

(~
Kamlakant Regional Officer, JSPCBPathak,

Regional Office, Dumka.

7.That, it lS humbly stated and submitted that

neither the Member Secretary, Jharkhand State

Pollution Control Board nor the Regional Officer,

JSPCB Regional Office, Dumka tried to supress the

material information from this Hon'ble Tribunal

in judicial proceedings which has been disclosed

in the affidavit of the Deputy Commissioner,

Sahibganj. The information provided by the Deputy

Commissioner, Sahibganj in his affidavit states

about the action taken either by the District

Task Force or by the District Administration.

Moreover, the information theprovided in

affidavit of the Deputy Commissioner is for the

period from 1st January 2020 till 5th June 2021

and it pertains to the action taken in whole of

Sahebganj District. That it is further stated

that the affidavit filed by the state is a



Force (Mining) it was decided to monitor that no

stone dump or d.ispatch should take place along

the banks of the Ganges and direction was given

to JSPCB to cancel the CTO issued to the Units

located along the banks of the Ganges. In light

of this the District Mining Officer (DMO),

Sahibganj has requested the Regional Officer,

_j
~ JSPCB Regional Office, Dumka to act from his-,

,._a.
"" •• 1

level vide Letter No. 1472/M dated 31.10.2019.

Photocopy of Minutes of

Meeting dated 21.10.2019 of

the District Task Force

(Mining), Sahebganj and DMO

Sahibganj Letter No. 1472/M

dated 31.10.2019 are annexed

as Annexure - I.

9. That, it is humbly stated and submitted that

along the river banks altogether a list of 17

Dealers' license for storage of stone chips were

by the Mines Department, Govt. of

Out of these 17 licenses 4 were

Hence, total Dealers' licenses equals

in nos. as informed by the District Mining



- - - .-----------:(~
Officer, Sahebganj. Out of these 13 units,

Combined Consent (CTE & CTO) was granted to 9

units. Out of these 9 units 6 units had applied

for renewal of CTO which were rejected by the

Board In light of the letter no.1472/M dated

~\ 31.10.2019 issued by the District Mining Officer,

_...J
~ Sahebganj and it was directed not to operate the
-,

unit further. Rest of three (3) units didn't opt

for renewal of CTO and became inoperative. These

nine Units were closed down and no operation was

~ 'S
) 0
lC-'

;:..
.; -"

further carried out. Moreover, the establishment,

~~ machineries, instruments and all other things

were removed from that place so no Environmental

compensation was levied on them as the levying of

the Environmental Compensation was not required

nor any other punitive action was initiated

against those Nine Units. Four units illegally

operated without Consents of the Board. Hence,

the deponent called for a report from the

Regional Office, Dumka & recommended for



Photocopy of the Combined

Consent (CTE & CTO) issued

by the Board to those Nine

Units and the report

submitted by the Regional

Office, Dumka vide letter no.

- 1030 dated 11/07/2022 and

letter no. 1078 dated

16/07/2022 are annexed as

Annexure II & III

respectively.

10. That, it is humbly stated and submitted that on

dated 06.06.2022 the Regional Officer, JSPCB

Regional Office, Dumka along with his team has

inspected the Bada Madansahi, Chota Toufir ghats

of the River Ganga and has found that no storage

of minerals was taking place at the sites of

those six Units. The Inspection Report of which

has been submitted vide Ref. no. 729 dated

06/06/2022.

Photocopy of the Inspection

Report submitted vide Ref. no.



729 dated 06/06/2022 is annexed

as Annexure - IV.

11. That, it is humbly stated and submitted that

the delay In submission of the Affidavit may

kindly be condoned as the said affidavit could

not be approved by the Competent Authority (the

Chairman,

superannuated.

JSPCB) till 30/06/2022 heand

Now, it is being filed In

anticipation of the approval from the Competent

Authority (the Chairman, yet to beJSPCB

appointed after superannuation of the previ ous

chairman).

8" 12. The statement made in forgoing paragraphs are
c)
e=

'ti<: true to my knowledge In annexure are true copy of
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JHARKHAND STATE POLLUTION CONTROL BOARD

TOWNSHIP ADMINISTRATION BUILDING, HEC COMPLEX, DHURWA, RANCHI 834004
Telephone: 0651-2400850 (Fax)1 2400851/2400852/2401847/2400979/2400138

Ref No. JSPCB/RO/DMKJCTE/CT0-4599995/2019/8
Dated: 2019-02-04

Combined Consent (CTE & CTO) under section 25 of the Water (prevention & Control of Pollution) Act, 1974

and under section 21 of the Air (Prevention & Control of Pollution) Act, 1981

1. Application (s) dated 2019-01-24 of MIS RISHIKESH AUTO MOBILES, Occupier Name :RISHIKESH
KUMAR for consent(Consent to Establishment and Consent to Operate) under section 25 (l)(b)/25 (1)
(c)/26 of the Water (Prevention & Control of Pollution) Act, 1974 and under section 21(1) of the Air
(Prevention & Control of Pollution) Act,1981..

2. Documents Relied Upon:

(a) The content of checklist dated 31.01.2019 (based on new guideline) vide Ref. No. 125 dated
01.02.2019 ofR.O., Regional Office-Cum-Laboratory, lS.p.C.Board, Dumka.

(b) The content ofland rent agreement made on 07.12.2018 ,and entered in Notary public, Sahibganj, plot
no.- 36 & 37, area _0.11 Acre, Mauza- Bada Madansahi, for 04 years 11months.

3. The consent is granted under section 25 of the Water (Prevention & Control of Pollution) Act, 1974 and
under section 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate the project in Mauza-
CHHOTA TOUFIR , P S -BORIO , District -SAHEBGANJ, as follows:

Project Site-Area Investment Product & Capacity Validity

(Rs)

Plot Nos. Area

Before Mouza- Area- Rs.- 45.8 STOCK YARD FOR Date of issue to

Expansion CHHOTA 0.11 Lac STONE BOULDER, 30.09.2019

TOUFIR, Acre CHIPS, METAL -

Khata no. - 05, 1,00,000

Khesra no.- 36
CFTIMONTH

&37

(A) SpecificConditions:

1.That the occupier shall construct 6' high wind breaking wall.
2. That, the occupier shall the provision is made for systematic water sprinkling at places of dust generation

to reduce lh~fugitive emission.
~.1'11£&rP~9f~!i.~:shall cover from Tripoli sheet on the materials.

.:.4_'r;rh'a.t,~t11eO"ceule~Qall transport the material in fully covered vehicle and an agreement shall be madewith
p{tr~(spo~e~t~)his ~twith the condition that if found transporting the material uncovered, transport

, ""tr:0.';"~ "c"" -i; Yj'
I_t. ~, )~( > ~
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contract shall be terminated with immediate effect.
S. That, the occupier shall Shall increase the frequency of water spraying system all along the campus.
6. That, the occupier shall the provision of green belt" is made along the periphery of the individual unit?
7. That the occupier shall obtain stone aggregate from only those unit which have valid CTO and EC.
8. That, the occupier shall submit Ambient air quality and Noise level monitoring reports within the consent

period
9. That, the occupier shall maintain a detailed record of account of raw materials' purchase, ensure local
transport by covered trucks and longer distances by covered railway wagons and shall submit the copies of
documents to concerned Board/Regional Officer & District Mining Officer every month
10. That this grant of consent to Establish shall not absolve the project proponent from making compliance of
other statutory obligations prescribed under any law or direction of courts or any other instrument for the

time being in force.

(B) General Conditions:

(1) That, the occupier shall maintain the National Ambient Air Quality Standard given below:

,..--... '.~:.- .' ~-'



Concentration in Ambient Air

SN Pollutant
Time Weighted Industrial, Ecologically
Average Residential, Rural Sensitive Area

and Other Area (notified by
Central Govt.)

(1) (2) (3) (4) (5)

1. Sulphur Dioxide Annual 50 20

(S02), llg/m3 24 hours 80 80

2. Nitrogen Dioxide Annual 40 30

(N02), Ilg/m3 24 hours 80 80

3. Particulate Matter Annual 60 60

(size less than 10 24 hours 100 100

11m)or PMI0,
llg/m3

4. Particulate Matter Annual 40 40

(size less than 2.5 24 hours 60 60

11m)or PM2.5,
Ilg/m3

5. Ozone(03), 8 hours 100 100

Ilg/m3 1 hour 180 180

6. Lead (Pb) Ilg/m3 Annual 0.50 0.50

24 hours 1.0 1.0

7. Carbon Monoxide 8 hours 02 02

(CO) mg/m3 1 hour 04 04

8. Ammonia (NH3) Annual 100 100

llg/m3 24 hours 400 400

9. Benzene (C6H6) Annual 05 05

llg/m3

10. Benzo(a) Annual 01 01

Pyrene(BaP)
Particulate Phase

only ng/m3

11. Arsenic (As) Annual 06 06

ng/m3

12. Nickel (Ni) Annual 20 20

ng/m3

....:..:"
'\ ~ote.:, Serial no. 1to 4 - Mandatory
--S:~ria~o. 5 to 12 As applicable for specific type of industry... -.._ ("'". " , ')' .:~



(2)
That, the occupier shall maintain the emission quality within the standard and the quantity, as follows:

SN Parameter
Standard

1 Particulate Matter NA

(3)
That, the occupier shall keep process effluent in close-circuit and the quality of effluent from other
sources in conformity with the standard (s) and the discharge quantity as below:

SN Parameter
Standard

1 Total Suspended Solids NA

(4) That, the occupier shall dispose of solid wastes as follows:

SN Waste Type
Mode of Disposal

1 Hazardous Carbonaceous Wastes NA'..

(5) That, the occupier shall keep D G Set(s) within acoustic enclosure and shall keep the height(s) of
exhaust pipe(s) as per Central Pollution Control Board norm.

(6) That, the occupier shall install and maintain Central Ground Water Board! State Ground Water
Directorate approved system of rain water harvesting-cum-ground water recharge and submit the
photographic view of the structures within a month,

(7) That, the occupier shall grow and maintain greenery of the project in the periphery and other available
spaces and shall continue enhancing its plant density and biodiversity.

(8) That, the occupier shall submit environmental statement, every year latest by 30th September of the

next financial year.

(9) That, this Consent is valid subjected to the validity of mining Lease/Mining
PlanlEcofriendlylEnvironmental Clearance, if applicable, In case of no renewal of Mining
Lease/Mining Plan, this consent shall be treated as revoked automatically.

(10) That, this Consent is issued from the environmental angle only and does not absolve the occupier from
other statutory obligations prescribed under any other law or any other instrument in force. The sole
and complete responsibility to comply with these conditions laid down in all other laws for the time-
being in force, rests with the industry/ unit! occupier,

(11) That, this Consent shall not in any way, adversely affect or jeopardize the legal proceeding, if any,
instituted in the past or that could be , instituted against you by the State Board for violation of the
provisions of the Act or the Rules made there under.

(12) "", :':[ll!lt} the occupier shall comply with all applicable provisions ofthe Water (Prevention & Control of
,~' ,,',....;'./\~ql1otion)Act, 1974; the Water (Prevention & Control of Pollution) Cess Act, 1977; the Air

, .;:-,-.--(p.r~~ertiipn & Control of Pollution) Act, 1981; and the Environment (Protection) Act, 1986 and Rules

./ .. fl\ad\re,under.
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4. That, this Consent shall not absolve the occupier from making compliance of other statutory
prescribed under any law or direction of courts or any other instrument for the time being in force.

5. That, this Consent is being issued on the basis of information/ documents/ certificate submitted by
the unit. This Consent will be revoked if any of the information/documents/certificates/undertaking
given by the occupier is found false/fictitious/forged in future.

6. The Order shall be valid subject to compliance of all other legal requirements applicable to the unit.

7. The State Board reserve the right to revoke, withdraw or make any reasonable variation / change /
alteration in conditions of this consent.

This is issued with the approval of the Competent authority
RAVINDR ~

f:=~~;'~VOONcOfrlT1¥)l.8OARD. ec-sovr 01' .lHAJ!l(H.t.NO,
POIUo.:oo.-.~,st ...J~
2,$.4.lOoo)1~'2S52Ulb1kk671n.'OSSObd1
~!iIOM221OS5n.'d16l~fU,A PRASAIA-~~;;'~'~~,'::~~~"""

Iy-'_ =::'::;:=49 +4no'

(Ravindra Prasad)
Regional Officer

Dated: 2019-02-04
MemoNo.: JSPCB/ROIDMKlCTE/CTO-
4599995/2019/8

TOUFIR, Po.- Borio, Distt.- Sahibganj/ Director ofIndustry, Government of Jharkhand, Ranchi/ Director of
Mines, Government of lharkhand, Ranchi /Deputy Commissioner, Sahibganj / Chieflnspector of Factories,
Government of Jharkhand, Ranchi / D.F.O., Sahibganj/ D.M.O., Sahibganj / Member Secretary, lSPCB,

Sri RISHIKESH KUMAR ofMis MIS RISHIKESH AUTOMOBILES, AT - CRROTACopy to:

Ranchi for information & necessary action.



JHARKHAND STATE POLLUTION CONTROL BOARD

TOWNSHIP ADMINISTRAnON BUILDING,HEC COMPLEX, DHURWA, RANCID 834004
Telephone: 0651-2400850 (Fax)! 2400851/2400852/2401847/2400979/2400138

Ref No. JSPCBfROfDMKlCTEJCT0-4597154!20 19/4
Dated: 2019-02-04

Combined Consent (CTE & CTO) under section 25 of the Water (Prevention & Control of pollution) Act, 1974

and under section 21 of the Air (Prevention & Control of Pollution) Act, 1981

1. Application (5) dated 2019-01-24 of MIS MlNHAZ STONEWORKS, Occupier Name :MDMAKSUD
ALAM for consent(Consent to Establishment and Consent to Operate) under section 25 (1)(b)/25 (1) (c)/26
ofthe Water (Prevention & Control of Pollution) Act, 1974 and under section 21(1) of the Air (prevention
& Control of Pollution) Act,1981..

2. Documents Relied Upon:

(a) The content of checklist dated 31.01.2019 (based on new guideline) vide Ref. No. 130 dated
01.02.2019 ofR.O., Regional Office-Cum-Laboratory, J.S.P.C.Board, Durnka.

(b) The content of land rent agreement made on 22.11.2018 ,and entered in Notary public, Sahibganj, for
plot no.-28, 29, area given -0.23 Acre, Mauza-Bada Madansahi, for 04 years 06 months.

3. The consent is granted under section 25 of the Water (prevention & Control of Pollution) Act, 1974 and
under section 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate the project.in Mauza -
BADA MADAN SARI, P S -BADA MADAN SAHI , District -SAREBGANJ , as follows:

Project Site-Area Investment Product & Capacity Validity
(Rs)

Plot Nos. Area

Before Mauza-BADA 0.23 Rs.- 46.8 STOCK YARD FOR Date of issue to

Expansion MADAN ACRE Lac STONE CHIPS, 30.09.2019

SARI,Khata BOLDER, METAL-
No.- 09 & 17, 100000 CFTIMONTH
Khesra No.- 28
&29

(A) Specific Conditions:

1. That the occupier shall construct 6' high wind breaking wall.
2. That, the occupier shall the provision is made for systematic water sprinkling at places of dust generation

to reduce the fugitive emission.
3. That the occupier shall cover from Tripoli sheet on the materials.
4. That, the occupier shall transport the material in fully covered vehicle and an agreement shall be madewith
transporter to-this effect with the condition that if found transporting the material uncovered, transport
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contract shall be terminated with immediate effect.
5. That, the occupier shall Shall increase the frequency of water spraying system all along the campus.
6. That, the occupier shall the provision of green belt" is made along the periphery of the individual unit?
7. That the occupier shall obtain stone aggregate from only those unit which have valid CTO and EC.
8. That, the occupier shall submit Ambient air quality and Noise level monitoring reports within the consent

period
9. That, the occupier shall maintain a detailed record of account of raw materials' purchase, ensure local
transport by covered trucks and longer distances by covered railway wagons and shall submit the copies of
documents to concerned Board/Regional Officer & District Mining Officer every month
10. That this grant of consent to Establish shall not absolve the project proponent frommaking compliance of
other statutory obligations prescribed under any law or direction of courts or any other instrument for the

time being in force.

(8) General Conditions :

(I) That, the occupier shall maintain the National Ambient Air Quality Standard given below:



Concentration in Ambient Air

SN Pollutant
Time Weighted Industrial. Ecologically
Average Residential, Rural Sensitive Area

and Other Area (notified by
Central Govt.)

(I) (2) (3) (4) (5)

I. Sulphur Dioxide Annual 50 20

(S02), IlWm3 24 hours 80 80

2. Nitrogen Dioxide Annual 40 30

(N02). ~/m3 24 hours 80 80

3. Particulate Matter Annual 60 60

(size less than 10 24 hours 100 100

urn) or PMIO,
J-lglm3

4. Particulate Matter Annual 40 40

(size less than 2.5 24 hours 60 60

urn] or PM2.5,
J-lglm3

5. Ozone(03), 8 hours 100 100

J-lglm3 I hour 180 180

6. Lead (Pb) J.LgIm3 Annual 0.50 0.50
24 hours 1.0 1.0

7. Carbon Monoxide 8 hours 02 02

(CO) mglm3 I hour 04 04

8. Ammonia (NH3) Annual 100 100

J-lglm3 24 hours 400 400

9. Benzene (C6H6) Annual 05 05

J-lglm3

10. Benzo(a) Annual 01 01

pyrene(BaP)
Particulate Phase

only nglro3

II. Arsenic (As) Annual 06 06

nglm3

12. Nickel (Ni) Annual 20 20

nglm3

Note: Serial no. 1 to 4 - Mandatory
Serial no. 5 to 12 As applicable for specific type of industry.



(2) That, the occupier shall maintain the emission quality within the standard and the quantity. as follows:

SN Parameter Standard

1 Particulate Matter NA

(3) That, the occupier shall keep process effluent in close-circuit and the quality of effluent from other
sources in conformity with the standard (s) and the discharge quantity as below:

SN Parameter Standard

1 Total Suspended Solids NA

(4) That, the occupier shall dispose of solid wastes as follows:

SN Waste Type Mode of Disposal

1 Hazardous CarbonaceousWastes NA

(5) That, the occupier shall keep D G Set(s) within acoustic enclosure and shall keep the height(s) of
exhaust pipe(s) as per Central Pollution Control Board norm.

(6) That, the occupier shall install and maintain Central Ground Water Board! State Ground Water
Directorate approved system of rain water harvesting-cum-ground water recharge and submit the
photographic view of the structures within a month.

(7) That, the occupier shall grow andmaintain greenery of the project in the periphery and other available
spaces and shall continue enhancing its plant density and biodiversity.

(8) That, the occupier shall submit environmental statement, every year latest by 30th September o:fthe
next financial year.

(9) That, this Consent is valid subjected to the validity of mining LeaselMining
Plan/Ecofriendly/Environmental Clearance, if applicable. In case of no renewal of Mining
Lease/Mining Plan, this consent shall be treated as revoked automatically.

(10) That, this Consent is issued from the environmental angle only and does not absolve the occupier from
other statutory obligations prescribed under any other law or any other instrument in force. The sole
and complete responsibility to comply with these conditions laid down in all other laws for the time­
being in force, rests with the industry/ unit! occupier.

(II) That, this Consent shall not in any way, adversely affect or jeopardize the legal proceeding, if any,
instituted in the past or that could be , instituted against you by the State Board for violation of the
provisions of the Act or the Rules made there under.



4. That, this Consent shall not absolve the occupier from making compliance of other statutory
prescribed under any law or direction of courts or any other instrument for the time being in force.

5. That, this Consent is being issued on the basis of informationl documentsl certificate submitted by
the unit. This Consent will be revoked if any of the information/documentslcertificates/undertaking
given by the occupier is found false/fictitious/forged in future.

6. The Order shall be valid subject to compliance of all other legal requirements applicable to the unit.

7. The State Board reserve the right to revoke. withdraw or make any reasonable variation / change I
alteration in conditions of this consent.

This is issued with the approval of the Competent authority

Memo No.: JSPCBfRO/DMKlCTEICTO-
4597154/2019/4

(Ravindra Prasad)
Regional Officer

Dated: 2019-02-04

Copy to: MDMAKSUDALAM of MISMINHAZ STONEWORKS, At. BADA MADAN SAHI,po.­
Borna, Distt.- Sahibganjl Director ofIndustry, Government of Jharkhand, Ranchi/ Director of Mines,
Government of Jharkhand, Ranchi /Deputy Commissioner, Sahibganj / ChiefInspector of Factories,
Government of Jharkhand, Ranchi / D.F.O., Sahibganj/ D.M.O., Sahibganj / Member Secretary, JSPCB,

Ranchi for information & necessary action. RAVINDR ~·~~.;rff~':·
;~A=~.un:IUlbtdd1!.1~

A PRASAlD
......_,OOX:i..-:. ...,_.,
~1IU'*17UO''''_""""/f o.... :tottua. ... ',.MM ....

(Ravindra Prasad)
Regional Officer



JHARKHAND STATE POLLUTION CONTROL BOARD

TOWNSHIP ADMINISTRATION BUILDING, HEC COMPLEX, DHURW A, RANCHI 834004
Telephone: 0651-2400850 (Fax)1 24008511240085212401847/2400979/2400138

Ref No. JSPCB/ROIDMKlCTE/CT0-4594615/2019/9 Dated: 2019-02-04

Combined Consent (CTE & CTO) under section 25 of the Water (prevention & Control of Pollution) Act, 1974
and under section 21 of the Air (Prevention & Control of Pollution) Act, 1981

1. Application (s) dated 2019-01-24 of MIS FIZA STONEWORKS, Occupier Name :RIYAZUL ANSARI
for consent(Consent to Establishment and Consent to Operate) under section 25 (1)(b)/25 (1) (c)/26 of the
Water (Prevention & Control of Pollution) Act, 1974 and under section 21(1) of the Air (prevention &
Control of Pollution) Act, 1981..

2. Documents Relied Upon:

(a) The content of checklist dated 31.01.2019 (based on new guideline) vide Ref. No. 126 dated
01.02.2019 ofR.O., Regional Office-Cum-Laboratory, J.S.P.C.Board, Dumka.

(b) The content ofland rent agreement made on l8.11.2018,and entered in Notary public, Sahibganj, Plot
no.- 28, area given -0.25 Acre, Mauza- Chhota Toufir, for 04 years 11months.

3. The consent is granted under section 25 of the Water (Prevention & Control of Pollution) Act, 1974 and
under section 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate the project in Mauza­
CRROTA TOUFIR, P S -BORIO, District -SAREBGANJ, as follows:

Project Site-Area Investment Product & Capacity Validity
(Rs)

Plot Nos. Area

Before Mouza- Chotta Area- Rs. - 45.8 STOCK YARD FOR Date of issue to

Expansion Toufir, J.B. no. 0.25 Lac STONE CHIPS, 30.09.2019
02, Khesra no.- Acre BOLDER, METAL-
28 100000 CFTIMONTR

(A) SpecificConditions:

1. That the occupier shall construct 6' high wind breaking wall.
2. That, the occupier shall the provision is made for systematic water sprinkling at places of dust generation

to reduce the fugitive emission.
3. That the occupier shall cover from Tripoli sheet on the materials.
4. Th~!, !~~:9f~y~1';:~?~ll ~ransport th~ ~aterial. in fully covered ~ehic1e and a~ agreement shall be madewith
trart~p.?rtstrtcrttriS~ffp'c'K~Ith the condition that If found transportmg the matenal uncovered, transport

90~Y'~tfshall b~~~1V'~d,with immediate effect.
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5. That, the occupier shall Shall increase the frequency of water spraying system all along the campus.
6. That, the occupier shall the provision of green belt" is made along the periphery of the individual unit?
7. That the occupier shall obtain Stone Aggregate from only those unit which have valid CTO and EC.
8. That, the occupier shall submit Ambient air quality and Noise level monitoring reports within the consent

period9. That, the occupier shall maintain a detailed record of account of raw materials' purchase, ensure local
transport by covered trucks and longer distances by covered railway wagons and shall submit the copies of
documents to concerned Board/Regional Officer & District Mining Officer every month
lO, That this grant of consent to Establish shall not absolve the project proponent from making compliance of
other statutory obligations prescribed under any law or direction of courts or any other instrument for the

time being in force.

(B) General Conditions:

(1) That, the occupier shall maintain the National Ambient Air Quality Standard given below:



Concentration in Ambient Air

SN Pollutant
Time Weighted Industrial, Ecologically
Average Residential, Rural Sensitive Area

and Other Area (notified by
Central Govt.)

(1) (2) (3) (4) (5)

1. Sulphur Dioxide Annual 50 20

(S02), ~g/m3 24 hours 80 80

2. Nitrogen Dioxide Annual 40 30

(N02), ~g/m3 24 hours 80 80

3. Particulate Matter Annual 60 60

(size less than 10 24 hours 100 100

urn) orPM10,
~g/m3

4. Particulate Matter Annual 40 40

(size less than 2.5 24 hours 60 60
urn) or PM2.5,

~g/m3

5. Ozone(03), 8 hours 100 100

~g/m3 1 hour 180 180

6. Lead (Pb) ~g/m3 Annual 0.50 0.50
24 hours 1.0 1.0

7. Carbon Monoxide 8 hours 02 02
(CO) mg/m3 1hour 04 04

8. Ammonia (NH3) Annual 100 100

~g/m3 24 hours 400 400

9. Benzene (C6H6) Annual 05 05
~g/m3

10. Benzo(a) Annual 01 01
Pyrene(BaP)

Particulate Phase
only ng/m3

11. Arsenic (As) Annual 06 06
ng/m3

12. Nickel (Ni) Annual 20 20
ng/m3

.C·_>"
. \ Y..: "''''''-

.. ""'_ • t I; ~......Note": Serial no. 1 to 4 - Mandatory
\~hia\~}/o 12As applicable for specific type of industry.

f;~ " \ . r \



(2)

(3)

(4)

(5)

(6)

That, the occupier shall maintain the emission quality within the standard and the quantity, as follows:

(~

SN Parameter
Standard

1 Particulate Matter NA

That, the occupier shall keep process effluent in close-circuit and the quality of effluent from other
sources in conformity with the standard (s) and the discharge quantity as below:

SN Parameter
Standard

1 Total Suspended Solids NA

That, the occupier shall dispose of solid wastes as follows:

SN Waste Type
Mode of Disposal

1 Hazardous CarbonaceousWastes NA

That, the occupier shall keep D G Set(s) within acoustic enclosure and shall keep the height(s) of
exhaust pipe(s) as per Central Pollution Control Board norm.

That, the occupier shall install and maintain Central Ground Water Board! State Ground Water
Directorate approved system of rain water harvesting-cum-ground water recharge and submit the
photographic view of the structures within a month.

(7)
That, the occupier shall grow and maintain greenery of the project in the periphery and other available
spaces and shall continue enhancing its plant density and biodiversity.

(8)
That, the occupier shall submit environmental statement, every year latest by 30th September of the

next financial year.

(9)
That, this Consent is valid subjected to the validity of mining LeasefMining
PlanJEcofriendlylEnvironmental Clearance, if applicable. In case of no renewal of Mining
LeasefMining Plan, this consent shall be treated as revoked automatically.

(10)
That, this Consent is issued from the environmental angle only and does not absolve the occupier from
other statutory obligations prescribed under any other law or any other instrument in force. The sole
and complete responsibility to comply with these conditions laid down in all other laws for the time-
being in force, rests with the industry/ unit! occupier.

(11)
That, this Consent shall not in any way, adversely affect or jeopardize the legal proceeding, if any,
instituted in the past or that could be, instituted against you by the State Board for violation of the
provisions of the Act or the Rules made there under.

(12}... That, the occupier shall comply with all applicable provisions of the Water (Prevention & Control of
, '. .;i,,y.ll.utio~) Act, 1974; the Wate< .(p"vention & Control of P?"ution) Cess Act, 1977; the Air <,

\". _ ~~ 'Wre\liintlon & Control of pollutIOn) Act, 1981; and the EnVironment (ProtectIOn) Act, 1986 and Rules
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4. That, this Consent shall not absolve the occupier from making compliance of other statutory
prescribed under any law or direction of courts or any other instrument for the time being in force.

5. That, this Consent is being issued on the basis of informationl documentsl certificate submitted by
the unit. This Consent will be revoked if any of the information/documents/certificates/undertaking
given by the occupier is found false/fictitious/forged in future.

6. The Order shall be valid subject to compliance of all other legal requirements applicable to the unit.

7. The State Board reserve the right to revoke, withdraw or make any reasonable variation I change I
alteration in conditions of this consent.

This is issued with the approval of the Competent authority

PRASAD '_ ::;;~mDf8"'"
(R(.~nMiY.i~aa)

Regional Officer

Dated: 2019-02-04
Memo No. : JSPCBIRO/DMKlCTE/CTO-
4594615/2019/9

Copy to: MR. RIYAZUL ANSARI of MIS FIZA STONEWORKS, At Chhota Toufir, Borna Distt.-
Sahibganj!Director of Industry, Government of Jharkhand, Ranchi! Director of Mines, Government of
Jharkhand, Ranchi /Deputy Commissioner, Sahibganj / ChiefInspector of Factories, Government of
Jharkhand, Ranchi / D.F.O., Sahibganj/ D.M.O., Sahibganj / Member Secretary, JSPCB, Ranchi for

information& necessary action.
{" Di9~11y51I1nedDyMVtlDAAPRASAD

RAVINDRA ~E=:"'=:~:~~:~
l\!;i~;;~,=!~,::.caltJSck671Ibl0550bd764d909

PRASAD
I Sl4otl..o32...1002A3A9E6012581AU~10E3DF8FA08f9E9

~

' _" 1486F~OAKSHSllK171i301A.cn=MVlNDfI.A

r: =19.02.G418'''6"24+GS'lO'

( avindra Prasad)
Regional Officer



JHARKHAND STATE POLLUTION CONTROL BOARD

TOWNSHIP ADMINISTRATION BUILDING, HEC COMPLEX, DHURW A, RANCHI 834004
Telephone: 0651-2400850 (Fax)/ 240085112400852/240184712400979/240013 8

Ref No. JSPCB/ROIDMKJCTE/CT0-4606106/2019/3
Dated: 2019-02-04

Combined Consent (CTE & CTO) under section 25 of the Water (Prevention & Control of Pollution) Act, 1974

and under section 21 of the Air (Prevention & Control of Pollution) Act, 1981

1. Application (s) dated 2019-01-25 of MIS KHUSHI STONEWORKS, Occupier Name :MD
ALAMUDDIN ANSARI for consent(Consent to Establishment and Consent to Operate) under section 25
(1)(b)/25 (1) (c)/26 of the Water (Prevention & Control of Pollution) Act, 1974 and under section 21(1) of
the Air (Prevention & Control of Pollution) Act,1981..

2. Documents Relied Upon:

(a) The content of checklist dated 31.01.2019 (based on new guideline) vide Ref. No. 124 dated
01.02.2019 ofR.O., Regional Office-Cum-Laboratory, J.S.P.C.Board, Dumka.

(b) The content ofland rent agreement made on 19.11.2018 ,and entered in Notary public, Shibganj, Khata
no. _ 11,Khesra no.- 231P, area given -0.31 Acre, for 04 years 11months.

3. The consent is granted under section 25 of the Water (Prevention & Control of Pollution) Act, 1974 and
under section 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate the project in Mauza­
CHHOTA TOUFIR, P S -BADA MADANSAHI, District -SAHEBGANJ , as follows:

Project Site-Area Investment Product & Capacity Validity
(Rs)

Plot Nos. Area

Before Mouza- Chhota Area- Rs.- 45.80 STOCKYARD FOR Date of issue to

Expansion Toufir, Khata 0.31 Lacs STONE BOULDER, 30.09.2019

no. - 11, Acre CHIPS, METAL -
Khesra no.- 1,00,000
231P CFTIMONTH

(A) Specific Conditions:

1. That the occupier shall construct 6' high wind breaking wall.
2. That, the occupier shall the provision is made for systematic water sprinkling at places of dust generation

to reduce the fugitive emission.
3. That the occupier shall cover from Tripoli sheet on the materials.
4. That, the oCc'UPi~r.shall transport the material in fully covered vehicle and an agreement shall be madewith
transptif\:er'to"t1.i.is!.~f(~9t,withthe condition that if found transporting the material uncovered, transport
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contract shall be terminated with immediate effect.
5. That, the occupier shall Shall increase the frequency of water spraying system all along the campus.
6. That, the occupier shall the provision of green belt" is made along the periphery of the individual unit?
7. That the occupier shall obtain stone aggregate from only those unit which have valid CTO and EC.
8. That, the occupier shall submit Ambient air quality and Noise level monitoring reports within the consent

period
9. That, the occupier shall maintain a detailed record of account of raw materials' purchase, ensure local
transport by covered trucks and longer distances by covered railway wagons and shall submit the copies of
documents to concerned Board/Regional Officer & District Mining Officer every month
10.That this grant of consent to Establish shall not absolve the project proponent from making compliance of
other statutory obligations prescribed under any law or direction of courts or any other instrument for the

time being in force.

(B) General Conditions:

(1) That, the occupier shall maintain the National Ambient Air Quality Standard given below:



Concentration in Ambient Air

SN pollutant
Time Weighted Industrial, Ecologically

Average Residential, Rural Sensitive Area
and Other Area (notified by

Central Govt.)

(1) (2) (3) (4) (5)

1. Sulphur Dioxide Annual 50 20

(S02), llg/m3 24 hours 80 80

2. Nitrogen Dioxide Annual 40 30

(N02), llg/m3 24 hours 80 80

3. Particulate Matter Annual 60 60

(size less than 10 24 hours 100 100

11m)or PMI0,
Ilg/m3

4. Particulate Matter Annual 40 40

(size less than 2.5 24 hours 60 60

11m)or PM2.5,
Ilg/m3

5. Ozone(03), 8 hours 100 100

Ilg/m3 1 hour 180 180

6. Lead (Pb) llg/m3 Annual 0.50 0.50

24 hours 1.0 1.0

7. Carbon Monoxide 8 hours 02 02

(CO) mg/m3 1 hour 04 04

8. Ammonia (NH3) Annual 100 100

llg/m3 24 hours 400 400

9. Benzene (C6H6) Annual 05 05

Ilg/m3

.10. Benzo(a) Annual 01 01

Pyrene(BaP)
Particulate Phase

only ng/m3

11. Arsenic (As) Annual 06 06

ng/m3

... c., ." :;1~:. Nickel (Ni) Annual 20 20

Y . ng/m3jl' • ~ioo~, ~/'''~ :\.1 .,~-..
- -..,......_'"',"~,./~ v" \
~~ ~~~ote: l!)'l~lno. 1 to 4 - Mandatory
.~t;.~:.;ial n .I;~~":tp 12 As applicable for specific type of industry.
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(2)

(3)

(4)

(5)

(6)

That, the occupier shall maintain the emission quality within the standard and the quantity, as follows:

SN Parameter Standard

1 Particulate Matter NA

That, the occupier shall keep process effluent in close-circuit and the quality of effluent from other
sources in conformity with the standard (s) and the discharge quantity as below:

SN Parameter Standard

1 Total Suspended Solids NA

That, the occupier shall dispose of solid wastes as follows:

SN Waste Type Mode of Disposal

1 Hazardous Carbonaceous Wastes NA

That, the occupier shall keep D G Set(s) within acoustic enclosure and shall keep the height(s) of
exhaust pipe(s) as per Central Pollution Control Board norm.

That, the occupier shall install and maintain Central Ground Water Board! State Ground Water
Directorate approved system of rain water harvesting-cum-ground water recharge and submit the
photographic view of the structures within a month.

(7) That, the occupier shall grow and maintain greenery of the project in the periphery and other available
spaces and shall continue enhancing its plant density and biodiversity.

(8) That, the occupier shall submit environmental statement, every year latest by 30th September of the
next financial year.

(9) That, this Consent is valid subjected to the validity of mining LeaselMining
PlanJEcofriendlylEnvironmental Clearance, if applicable. In case of no renewal of Mining
Lease!Mining Plan, this consent shall be treated as revoked automatically.

(10) That, this Consent is issued from the environmental angle only and does not absolve the occupier from
other statutory obligations prescribed under any other law or any other instrument in force. The sole
and complete responsibility to comply with these conditions laid down in all other laws for the time-
being in force, rests with the industry! unit! occupier.

(11) That, this Consent shall not in any way, adversely affect or jeopardize the legal proceeding, if any,
instituted in the past or that could be , instituted against you by the State Board for violation of the
provisions of the Act or the Rules made there under.



4. That, this Consent shall not absolve the occupier from making compliance of other statutory
prescribed under any law or direction of courts or any other instrument for the time being in force.

5. That, this Consent is being issued on the basis of information/ documents/ certificate submitted by
the unit. This Consent will be revoked if any of the information/documents/certificates/undertaking
given by the occupier is found false/fictitious/forged in future.

6. The Order shall be valid subject to compliance of all other legal requirements applicable to the unit.

7. The State Board reserve the right to revoke, withdraw or make any reasonable variation / change /
alteration in conditions of this consent.

This is issued with the approval of the Competent authority PRASAD -~cnoMvtiDllAPMSAO l1IWLJC2:~O()DFaFM8F

/. o.tc:KI19.0l.0411:11:56-+05'30'

(Ravindra Prasad)
Regional Officer

Dated: 2019-02-04
MemoNo. : JSPCB/RO/DMKlCTE/CTO-
4606106/2019/3

Copy to: MD ALAMUDDIN ANSARI of MISKHUSRI STONEWORKS, AT - CRROTA TOUFIR,
Po.- Borna, Distt.- Sahibganjl Director ofIndustry, Government ofJharkhand, Ranchil Director of Mines,
Government of Jharkhand, Ranchi IDeputy Commissioner, Sahibganj I ChiefInspector of Factories,
Government of Jharkhand, Ranchi I D.F.O., Sahibganjl D.M.O., Sahibganj IMember Secretary, JSPCB,
Ranchi for information & necessary action. RAVI NORA \ :s:r=-.::F...:.",::""....=...J\~~!':~:=~slalbl(ldi7'lblOSSObcll60'd9094U

PRASAD I ~_Jl00lAlA9E60. 1l5l, ...9J901.1110U0fIlfAOBF9K148
" 6f564ot1'MCSlfSllIC.111301A.cn-AAVlNOIIAPflASAO

(Ravi~d";;"p'~;;ad)
Regional Officer



(~
JHARKHAND STATE POLLUTION CONTROL BOARD

TOWNSHIP ADMINISTRATION BUILDING, HEC COMPLEX, DHURWA, RANCHI 834004
Telephone: 0651-2400850 (Fax)1 2400851/2400852/2401847/2400979/2400138

Ref No. JSPCB/RO/DMKlCTE/CT0-4590932/201912
Dated: 2019-02-04

Combined Consent (CTE & CTO) under section 25 of the Water (Prevention & Control of pollution) Act, 1974

and under section 21 of the Air (Prevention & Control of Pollution) Act, 1981

1. Application (s) dated 2019-01-24 ofMIS IZMA STONEWORKS, Occupier Name :NAZIA SULTAN for
consent(Consent to Establishment and Consent to Operate) under section 25 (1)(b)/25 (1) (c)/26 of the
Water (Prevention & Control of Pollution) Act, 1974 and under section 21(1) of the Air (Prevention &
Control of Pollution) Act,1981..

2. Documents Relied Upon:

(a) The content of checklist dated 31.01.2019 (based on new guideline) vide Ref. No. 129 dated
01.02.2019 ofR.O., Regional Office-Cum-Laboratory, lS.p.C.Board, Durnka.

(b) The content ofland agreement made on 19.11.2018 ,and entered in Notary public, Sahebganj, dated-
19.11.2018 ,for plot no.-49, 50, 51, area given - 00.27 Acre,for 04 years 11months

3. The consent is granted under section 25 of the Water (Prevention & Control of Pollution) Act, 1974 and
under section 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate the project in Mauza-
CHHOTA TOUFIR , P S -BORIO , District -SAHEBGANJ, as follows:

Project Site-Area Investment Product & Capacity Validity

(Rs)

Plot Nos. Area

Before Mouza- Chhota 0.27 Rs. - 45.8 STOCKYARD FOR Date of issue to

Expansion Toufir, Khata Acre Lacs STONE BOLDER, 30.09.2019

no. - 14,
CHIPS, METAL-

Khesra no.-
100000 CFTIMONTH

49,50,51

(A) Specific Conditions:



contract shall be terminated with immediate effect.
S. That, the occupier shall Shall increase the frequency of water spraying system all along the campus.
6. That, the occupier shall the provision of green belt" is made along the periphery of the individual unit?
7. That the occupier shall obtain stone aggregate from only those unit which have valid CTO and EC.
8. That, the occupier shall submit Ambient air quality and Noise level monitoring reports within the consent

period9. That, the occupier shall maintain a detailed record of account of raw materials' purchase, ensure local
transport by covered trucks and longer distances by covered railway wagons and shall submit the copies of
documents to concerned Board/Regional Officer & District Mining Officer every month
10.That this grant of consent to Establish shall not absolve the project proponent from making compliance of
other statutory obligations prescribed under any law or direction of courts or any other instrument for the

time being in force.

(B) General Conditions:

(1) That, the occupier shall maintain the National Ambient Air Quality Standard given below:



-------- --- -- - - -

Concentration in Ambient Air

SN Pollutant
Time Weighted Industrial, Ecologically
Average Residential, Rural Sensitive Area

and Other Area (notified by
Central Govt.)

(1) (2) (3) (4) (5)

1. Sulphur Dioxide Annual 50 20

(S02), llg/m3 24 hours 80 80

2. Nitrogen Dioxide Annual 40 30

(N02), Ilg/m3 24 hours 80 80

3. Particulate Matter Annual 60 60

(size less than 10 24 hours 100 100

urn) or PMIO,
llg/m3

4. Particulate Matter Annual 40 40

(size less than 2.5 24 hours 60 60

urn) or PM2.5,
llg/m3

5. Ozone(03), 8 hours 100 100

llg/m3 1hour 180 180

6. Lead (Pb) Ilg/m3 Annual 0.50 0.50
24 hours 1.0 1.0

7. Carbon Monoxide 8 hours 02 02

(CO) mg/m3 1hour 04 04

8. Ammonia (NH3) Annual 100 100

Ilg/m3 24 hours 400 400

9. Benzene (C6H6) Annual 05 05

Ilg/m3

10. Benzo(a) Annual 01 01

Pyreneffsal')
Particulate Phase

only ng/m3

11. Arsenic (As) Annual 06 06

ng/m3

12. Nickel (Ni) Annual 20 20

ng/m3

~~ ~~ no. 1 to 4 - Mandatory

-
~ ~ ~~A.. to 12 As applicable for specific type of industry.

g~\~,
I ~ ~o"}:6""" . ?~II
~ . ~ ..~ ~ ~...~ ~ ~~.
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(2)

(3)

(4)

That, the occupier shall maintain the emission quality within the standard and the quantity, as follows:

SN Parameter
Standard

1 Particulate Matter NA

That, the occupier shall keep process effluent in close-circuit and the quality of effluent from other
sources in conformity with the standard (s) and the discharge quantity as below:

SN Parameter
Standard

1 Total Suspended Solids NA

That, the occupier shall dispose of solid wastes as follows:

SN Waste Type
Mode of Disposal

1 Hazardous CarbonaceousWastes NA

(5)
That, the occupier shall keep D G Set(s) within acoustic enclosure and shall keep the height(s) of
exhaust pipe(s) as per Central Pollution Control Board norm.

(6)
That, the occupier shall install and maintain Central Ground Water Board! State Ground Water
Directorate approved system of rain water harvesting-cum-ground water recharge and submit the
photographic view of the structures within a month.

(7)
That, the occupier shall grow and maintain greenery of the project in the periphery and other available
spaces and shall continue enhancing its plant density and biodiversity.

(8)
That, the occupier shall submit environmental statement, every year latest by 30th September of the

next financial year.

(9)
That, this Consent is valid subjected to the validity of mining Lease/Mining
PlanlEcofriendlylEnvironmental Clearance, if applicable. In case of no renewal of Mining
Lease/Mining Plan, this consent shall be treated as revoked automatically.

(10)
That, this Consent is issued from the environmental angle only and does not absolve the occupier from
other statutory obligations prescribed under any other law or any other instrument in force. The sole
and complete responsibility to comply with these conditions laid down in all other laws for the time-
being in force, rests with the industry/ unit! occupier.

(11)
That, this Consent shall not in any way, adversely affect or jeopardize the legal proceeding, if any,
instituted in the past or that could be, instituted against you by the State Board for violation of the
provisions of the Act or the Rules made there under.



4. That, this Consent shall not absolve the occupier from making compliance of other statutory
prescribed under any law or direction of courts or any other instrument for the time being in force.

5. That, this Consent is being issued on the basis of information/ documents/ certificate submitted by
the unit. This Consent will be revoked if any of the information/documents/certificates/undertaking
given by the occupier is found false/fictitious/forged in future.

6. The Order shall be valid subject to compliance of all other legal requirements applicable to the unit.

7. The State Board reserve the right to revoke, withdraw or make any reasonable variation / change /
alteration in conditions of this consent.

This is issued with the approval of the Competent authority

Memo No.: JSPCBIRO/DMKJCTE/CTO-
4590932/2019/2

PRASAD /: """,,,"'M"""""'·", 76MC5ltill&C178l01A.cn...f\llVlNDAA

l' =1'.()l.~\7:08'1I+05'10'

(Ravindra Prasad)
Regional Officer

Dated: 2019-02-04

Copy to: Smt. NAZIA SULTAN of MIS IZMA STONEWORKS, AT - CRROTA TOUFIR, Ps.- Borio
Distt.- Sahibganjl Director of Industry, Government of Tharkhand,Ranchil Director of Mines, Government
of Jharkhand, Ranchi IDeputy Commissioner, Sahibganj I ChiefInspector of Factories, Government of
Tharkhand,Ranchi I D.F.O., Sahibganjl D.M.O., Sahibganj IMember Secretary, JSPCB, Ranchi for
information& necessary action. RAVI NORA ~~~~E~J:."~~"::.;.

PRASAD . /~"_'d.~.!~=1:::7~~:;:::~:::'/ -"I6f56""74A8CSJ.&S11K171J07A. <n .. IlAVliIIDIIA PIV<SAD

(Ratrlndra"Prasad)
Regional Officer



JHARKHAND STATE POLLUTION CONTROL BOARD
(v

TOWNSHIP ADMINISTRATION BUILDING, BEC COMPLEX, DHURW A, RANCHI 834004
Telephone: 0651-2400850 (Fax)1 240085112400852/2401847/2400979/2400138

RefNo. JSPCB/RO/DMKlCTE/CTO-459140812019/5
Dated: 2019-02-04

Combined Consent (CTE & CTO) under section 25 of the Water (prevention & Control of Pollution) Act, 1974

and under section 21 ofthe Air (Prevention & Control of Pollution) Act, 1981

1. Application (s) dated 2019-01-2/ofM/S PREM CHANDMANDAL, Occupier Name :PREM CHAND
MANDAL for consent(Consent to Establishment and Consent to Operate) under section 25 (1)(b)/25 (1)
(c)/26 of the Water (Prevention & Control of Pollution) Act, 1974 and under section 21(1) of the Air
(Prevention & Control of Pollution) Act,1981..

2. Documents Relied Upon:

(a) The content of checklist dated 31.01.2019 (based on new guideline) vide Ref. No. 127 dated
01.02.2019 ofR.O., Regional Office-Cum-Laboratory, lS.p.C.Board, Dumka.

(b) The content ofland agreement made on 7.12.2018 ,and entered in Notary public, Sahebganj, dated-
07.12.2018 , for plot no.-40, area given -0.13 Acre, Mauza-Chotta Toufir, for 04 years 11months.

3. The consent is granted under section 25 of the Water (Prevention & Control of Pollution) Act, 1974 and
under section 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate the project in Mauza -
CHHOTA TOUFFIR, P S -BORIO ,District _SAHEBGANJ , as follows:

Project Site-Area Investment Product & Capacity Validity

(Rs)

Plot Nos. Area

Before Mauza - Area- Rs.- 44.8 STOCK YARD FOR Date of issue to

Expansion CHHOTA 0.13 Lacs STONE BOLDER, 30.09.2019

TOUFFIR, ACRE CHIPS, METAL-

Khata No.- 6,
100000 CFT/MONTH

Khesra No.-
40

(A) SpecificConditions:

1. That the occupier shall construct 6' high wind breaking wall.
2. That, the occupier shall the provision is made for systematic water sprinkling at places of dust generation

to reduce the fugitive emission.
3. T~at gr~~¢:r,~!,s~all cover from Tripoli ~he~t on the materials. . .
,4" ZY~,tae~"~'¥e£;~~,:l ~ransport th~ ~atenal.m fully covered :rehlcle and a~ agreement shall be madewlth

,,'~ra.n,JPorte~,,t~~s e ',J~lth the condItIon that if found transportmg the matenal uncovered, transport

, .....I ~-;~ i"- "\ _'" '\
I, ~ (" • -r "\,~ "'_. 'h " 'j'ji-' ":'

" oX ,\._ , "",,,,.' ''':: ~
I',. • ' '\"'''' '" ~/,

,.,I~~, ..1'?,«!'.~~\C£-;f~ ~i~ , ';>-.til. I" c-, I,
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'~ I{,?yr ~~i'l
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contract shall be terminated with immediate effect.
5. That, the occupier shall Shall increase the frequency of water spraying system all along the campus.
6. That, the occupier shall the provision of green belt" is made along the periphery of the individual unit?
7. That the occupier shall obtain stone aggregate from only those unit which have valid CTO and EC.
8. That, the occupier shall submit Ambient air quality and Noise level monitoring reports within the consent

period9. That, the occupier shall maintain a detailed record of account of raw materials' purchase, ensure local
transport by covered trucks and longer distances by covered railway wagons and shall submit the copies of
documents to concerned Board/Regional Officer & District Mining Officer every month
10.That this grant of consent to Establish shall not absolve the project proponent from making compliance of
other statutory obligations prescribed under any law or direction of courts or any other instrument for the

time being in force.

(B) General Conditions:

(1) That, the occupier shall maintain the National Ambient Air Quality Standard given below:



Concentration in Ambient Air

SN Pollutant
Time Weighted Industrial, Ecologically
Average Residential, Rural Sensitive Area

and Other Area (notified by
Central Govt.)

(1) (2) (3) (4) (5)

1. Sulphur Dioxide Annual 50 20

(S02), Ilg/m3 24 hours 80 80

2. Nitrogen Dioxide Annual 40 30

(N02), llg/m3 24 hours 80 80

3. Particulate Matter Annual 60 60

(size less than 10 24 hours 100 100

11m)or PM10,
Ilg/m3

4. Particulate Matter Annual 40 40

(size less than 2.5 24 hours 60 60

11m)or PM2.5,
llg/m3

5. Ozone(03), 8 hours 100 100

Ilg/m3 1 hour 180 180

6. Lead (Pb) Ilg/m3 Annual 0.50 0.50

24 hours 1.0 1.0

7. Carbon Monoxide 8 hours 02 02

(CO) mg/m3 1 hour 04 04

8. Ammonia (NH3) Annual 100 100

llg/m3 24 hours 400 400

9. Benzene (C6H6) Annual 05 05

Ilg/m3

.10. Benzo(a) Annual 01 01

Pyrene(BaP)
Particulate Phase

only ng/m3

11. Arsenic (As) Annual 06 06

ng/m3

12. Nickel (Ni) Annual 20 20

ng/m3

; :N:ote~~erialno. 1 to 4 - Mandatory
~.~~I)lI",P\~.to 12 As applicable for specific type of industry.
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(2)
That, the occupier shall maintain the emission quality within the standard and the quantity, as follows:

SN Parameter Standard

1 Particulate Matter NA

(3)
That, the occupier shall keep process effluent in close-circuit and the quality of effluent from other
sources in conformity with the standard (s) and the discharge quantity as below:

I Parameter
Standard

(4) That, the occupier shall dispose of solid wastes as follows:

SN Waste Type
Mode of Disposal

(5) That, the occupier shall keep D G Set(s) within acoustic enclosure and shall keep the height(s) of
exhaust pipe(s) as per Central Pollution Control Board norm.

(6) That, the occupier shall install and maintain Central Ground Water Board! State Ground Water
Directorate approved system of rain water harvesting-cum-ground water recharge and submit the
photographic view of the structures within a month.

(7) That, the occupier shall grow and maintain greenery of the project in the periphery and other available
spaces and shall continue enhancing its plant density and biodiversity.

(8) That, the occupier shall submit environmental statement, every year latest by 30th September of the
next financial year.

(9) That, this Consent is valid subjected to the validity of mining Lease/Mining
PlaniEcofriendlylEnvironmental Clearance, if applicable. In case of no renewal of Mining
Lease/Mining Plan, this consent shall be treated as revoked automatically.

(10) That, this Consent is issued from the environmental angle only and does not absolve the occupier from
other statutory obligations prescribed under any other law or any other instrument in force. The sole
and complete responsibility to comply with these conditions laid down in all other laws for the time-
being in force, rests with the industry/ unit! occupier.

(11) That, this Consent shall not in any way, adversely affect or jeopardize the legal proceeding, if any,
instituted in the past or that could be, instituted against you by the State Board for violation of the
provisions of the Act or the Rules made there under.

(12) That, the occupier shall comply with all applicable provisions of the Water (prevention & Control of
Pollution) Act, 1974; the Water (Prevention & Control of Pollution) Cess Act, 1977; the Air
(Prevention & Control of Pollution) Act, 1981; and the Environment (Protection) Act, 1986 and Rules
made there under.

4. 1ha;'):1ih~~;C~~~.t shall not absolve the occupier from making compliance of other statutory
, .p.J"eSCriDed1iI!d"er'any law or direction of courts or any other instrument for the time being in force.
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5.
That, this Consent is being issued on the basis of informationl documentsl certificate submitted by
the unit. This Consent will be revoked if any of the information/documents/certificates/undertaking
given by the occupier is found false/fictitious/forged in future.

6. The Order shall be valid subject to compliance of all other legal requirements applicable to the unit.

7. The State Board reserve the right to revoke, withdraw or make any reasonable variation 1change 1
alteration in conditions of this consent.

This is issued with the approval of the Competent authority

MemoNo.: JSPCB/RO/DMKlCTE/CTO-
459140812019/5

Copy to:
TOUFFIR, Po.- Bada Madanshahi, Distt.- Sahibganjl Director oflndustry, Government of Jharkhand,
Ranchi!Director of Mines, Government of Jharkhand, Ranchi /Deputy Commissioner, Sahibganj / Chief
Inspector of Factories, Government of Jharkhand, Ranchi / D.F.O., Sahibganj/ D.M.O., Sahibganj / Member! O~ltally signedby RAVNDRAPRASAD

Secretary, JSPCB, Ranchi for information & necessary action. RAVI NOR i =~,'=~';;i;:'.:::;:':D'postalCode>4lJ.4004.st"'Jh;r.~nd.

PRASAD,/-- p':~CS3S51"C1""i~'i:OFBf:
(/ o.te:2019.02.G411:56:59+0S'30·

Sri PREM CHAND MANDAL of MIS PREM CHANDMANDAL, AT - CHHOTA

(Ravindra Prasad)
Regional Officer



JHARKHAND STATE POLLUTION CONTROL BOARD

TOWNSHIP ADMINISTRA nON BUILDING, HEC COMPLEX, DHURWA, RANCHI 834004
Telephone: 0651-2400850 (Fax)/ 2400851/240085212401847/240097912400138

Ref No. JSPCBIROIDMKlCTE/CT0-46040 16/20 19/6 Dated: 2019-02-04

Combined Consent (CTE& CTO) under section25 of the Water (Prevention& Control of Pollution)Act, 1974
and under section21 ofthe Air (prevention & Control of Pollution)Act, 1981

1. Application (s) dated 2019-01-25 of MIS HINDUS TAN STONE WORKS, Occupier Name
:KALACHAND MANDAL for consent(Consent to Establishment and Consent to Operate) under section
25 (1)(b)/25 (1) (c)/26 of the Water (prevention & Control of Pollution) Act, 1974 and under section 21(1)
of the Air (Prevention & Control of Pollution) Act, 1981..

2. DocumentsRelied Upon:

(a) The content of checklist dated 31.01.2019 (based on new guideline) vide Ref. No. 131 dated.
01.02.2019 ofR.O., Regional Office-Cum-Laboratory, l.S.P.C.Board, Dumka.

(b) The content of land rent agreement made on 22.11.2018, Notary public, Sahibganj,land given by
Yogandra Mandai, for plot no.23, 24, 25 area given -0.69 Acre. J.B. No.-37 ,Mauza-Bada Madansahi, for
04 years 06 months

3. The consent is granted under section 25 of the Water (prevention & Control of Pollution) Act, 1974 and
under section 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate the project in Mauza­
Bada Madansahi , P S -Borio , District -SAHEBGANJ , as follows:

Project Site-Area Investment Product & Capacity Validity
(Rs)

Plot Nos. Area

Before Mouza- Bada Area- Rs.- 47.4 Stock Yard for Stone Date of issue to
Expansion Madansahi, 0.69 Lac Boulder, Chips, 30.09.2019

Khata no. 37, Acre Metal- 1,00,000
Khesra no.- CftlMonths
23,24,25

(A) Specific Conditions:

1. That the occupier shall construct 6' high wind breaking wall.
2. That, the occupier .si;tlJ1.b~provision is made for systematic water sprinkling at places of dust generation

~. ~ _'" . I''; "

to reduce the fugitive emts-~;i0!l';"
3. That the 9~{up,~r :~lihli'co~,ftom Tripoli sheet on the materials.
4. That, ~~ ~~~~i~i5S1ff~,ranj~~~ th~ ~aterial. in fully covered ~ehicle and a~ agreement shall be madewith
transporn t~ this:~~~ct~t¥0~~~:cqndltIOn that If fo~nd transportmg the matenal uncovered, transport
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contract shall be terminated with immediate effect.
5. That, the occupier shall Shall increase the frequency of water spraying system all along the campus.
6. That, the occupier shall the provision of green belt" is made along the periphery of the individual unit?
7. That the occupier shall obtain stone aggregate from only those unit which have valid CTa and EC.
8. That, the occupier shall submit Ambient air quality and Noise level monitoring reports within the consent
period
9. That, the occupier shall maintain a detailed record of account of raw materials' purchase, ensure local
transport by covered trucks and longer distances by covered railway wagons and shall submit the copies of
documents to concerned Board/Regional Officer &District Mining Officer every month
10. That this grant of consent to Establish shall not absolve the project proponent from making compliance of
other statutory obligations prescribed under any law or direction of courts or any other instrument for the
time being in force.

(B) General Conditions:

(1) That, the occupier shall maintain the National Ambient Air Quality Standard given below:



~

Concentration in Ambient Air

SN Pollutant Time Weighted Industrial, EcologicallyAverage Residential, Rural Sensitive Area
and Other Area (notified by

Central Govt.)

(1) (2) (3) (4) (5)

1. Sulphur Dioxide Annual 50 20
(S02), ~g/m3 24 hours 80 80

2. Nitrogen Dioxide Annual 40 30
(N02), ~g/m3 24 hours 80 80

3. Particulate Matter Annual 60 60
(size less than 10 24 hours 100 100
urn) orPM10,

~g/m3

4. Particulate Matter Annual 40 40
(size less than 2.5 24 hours 60 60
urn) or PM2.5,

~g/m3

5. Ozone(03), 8 hours 100 100
~g/m3 1 hour 180 180

6. Lead (Pb) ~g/m3 Annual 0.50 0.50
24 hours 1.0 1.0

7. Carbon Monoxide 8 hours 02 02
(CO) mg/m3 1 hour 04 04

8. Ammonia (NH3) Annual 100 100
~g/m3 24 hours 400 400

9. Benzene (C6H6) Annual 05 05
~g/m3

1C. Benzo(a) Annual 0] 01
Pyrene(BaP)

Particulate Phase
onlyng/m3

11. Arsenic (As)
ng/m3

~~~~~'~'k--+--------------~------------1--------------+------------~
'~pr. f#..~LY~ &~'.-<'- v : ~v;,~ Nickel (Ni)

// ,,. .' 1rt..~ ,~~ ng/m3'/ i;;' "~~'h-r"~'+-\\"'~l\,c\-- __L_ _l__ .J__ --t
'=t ~() ~ ~~~ . ..~1 <1:v- ~~",: f;ti .1 no. 1 to 4 - Mandatory
~1~~ ~r-a..d·Sd~ ~ to 12 As applicable for specific type of industry.

~\~~~~f)
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06 06Annual

Annual 20 20



(~
(2) That, the occupier shall maintain the emission quality within the standard and the quantity, as follows:

SN Parameter Standard

1 Particulate Matter NA

2 Particulate Matter NA

(3) That, the occupier shall keep process effluent in close-circuit and the quality of effluent from other
sources in conformity with the standard (s) and the discharge quantity as below:

SN Parameter Standard

1 Total Suspended Solids NA

(4) That, the occupier shall dispose of solid wastes as follows:

SN Waste Type Mode of Disposal

1 Hazardous Carbonaceous Wastes NA

(5) That, the occupier shall keep D G Set(s) within acoustic enclosure and shall keep the height(s) of
exhaust pipe(s) as per Central Pollution Control Board norm.

(6) That, the occupier shall install and maintain Central Ground Water Board! State Ground Water
Directorate approved system of rain water harvesting-cum-ground water recharge and submit the
photographic view of the structures within a month.

(7) That, the occupier shall grow and maintain greenery of the project in the periphery and other available
spaces and shall continue enhancing its plant density and biodiversity.

(8) That, the occupier shall submit environmental statement, every year latest by 30th September of the
next financial year.

(9) That, this Consent is valid subjected to the validity of mining Lease/Mining
PlaniEcofriendlylEnvironmental Clearance, if applicable. Incase of no renewal of Mining
LeaselMining Plan, this consent shall be treated as revoked automatically.

(10) That, this Consent is issued from the environmental angle only and does not absolve the occupier from
other statutory obligations prescribed under any other law or any other instrument in force. The sole
and complete responsibility to comply with these conditions laid down in all other laws for the time­
being in force, rests with the industry/ unit! occupier.



(12) That, the occupier shall comply with all applicable provisions of the Water (prevention & Control of
Pollution) Act, 1974; the Water (Prevention & Control of Pollution) Cess Act, 1977; the Air
(prevention & Control of Pollution) Act, 1981; and the Environment (Protection) Act, 1986 and Rules
made there under.

4. That, this Consent shall not absolvethe occupier frommaking complianceof other statutory
prescribed under any lawor direction of courts or any other instrument for the time being in force.

5. That, this Consent is beingissuedon the basis of information!documents/certificate submitted by
the unit. This Consentwillbe revoked ifany of the informationldocuments/certificates/undertaking
givenby the occupier is found false/fictitious/forgedin future.

6. The Order shall be valid subject to complianceof all other legal requirements applicable to the unit.

7. The State Board reserve the right to revoke,withdraw or make any reasonablevariation / change/
alteration in conditionsof this consent.

This is issuedwith the approval of the Competent authority RAVINDRA
PRASAD

DIgitaIIy~byRAVlNI)RAPRA5AD
DN:c=IH.c=JHARIOiANDSTATEPOUVTlONCONTROL
BOARD, ou=GOVT Of JHARl{HAND. po5taICOO-83.4004,
st-~nd,
2.S~ll1b8riOdl2SS2calb8d(671fbl0550bd764d90
~2l805578ald76.2eIl9Sf88,
l.S.•-,4S=tl321002"JA9E6012581A93~A1OUDnFA08F9E
97486F56447tiA8CS3&511BC1783Q7A.cn=RAVlNOAA

"""ADDoIt~201'HQ.0418;11:11+05'30'

(Ravindra Prasad)
Regional Officer

Memo No.: JSPCBIROIDMKlCTE/CTO-
4604016/2019/6

Dated: 2019-02-04

Copy to: Sri KALACHAND MANDAL ofM/S HINDUSTAN STONE WORKS, AT - BADA
MADANSAHI, Po.- Borio, Distt.- Sahibganj/ Director ofIndustry, Government of Jharkhand, Ranchi/
Director of Mines, Government of Jharkhand, Ranchi /Deputy Commissioner, Sahibganj / Chief Inspector of
Factories, Government of Jharkhand, Ranchi / D.F.O., Sahibganj/ D.M.O., Sahibganj / Member Secretary,
JSPCB, Ranchi for information & necessary action. RAVINDRA

PRASAD

Digitally signed by RAVINDRA PRASAD
ON:o=fH.o=JHARKHAND STATEPOLLUTIONCONTROL
BOARD, ou:GOVTOf JHARKHAND,
portaK0de=834004, st=Jharkhand,
25.4.20=312fb8a9Od12552ulb8c3c671#bl0550bd764
d9Q94228G55]8.ald762N;95f88.
15..'_4S:0311 OOlA3A9Ef)012581A9394A 1OBDf8f A08
F9E97486fS64476A8CS38S11BC1783Cl7A..
cn-=RAVINDRA PRASAD
Oate2019.D1.0418:1l:S6+05'30'

(Ravindra Prasad)
Regional Officer



JHARKHAND STATE POLLUTION CONTROL BOARD

TOWNSHIP ADMINISTRA nON BUILDING, HEC COMPLEX, DHURW A, RANCID 834004
Telephone: 0651-2400850 (Fax)! 2400851/240085212401847/240097912400138

Ref No. JSPCBfRO/DMKlCTE/CTO-
4603289/2019/10

Dated: 2019-02-04

Combined Consent (CTE & CTO) under section 25 of the Water (Prevention & Control of Pollution) Act, 1974
and under section 21 of the Air (prevention & Control of Pollution) Act, 1981

1. Application (s) dated 2019-01-25 of MIS JHARKHAND MINERALS, Occupier Name :MD RABBUL
ANSARI for consent(Consent to Establishment and Consent to Operate) under section 25 (1)(b)/25 (1)
(c)/26 of the Water (Prevention & Control of Pollution) Act, 1974 and under section 21(1) of the Air
(Prevention & Control of Pollution) Act,198I..

2. Documents Relied Upon:

(a) The content of checklist dated 31.01.2019 (based on new guideline) vide Ref. No. 128 dated
01.02.2019 ofR.O., Regional Office-Cum-Laboratory, J.S.P.C.Board, Dumka.

(b) The content of land rent agreement made on 22.11.2018 ,and entered in Notary public, Sahibganj, plot
no.- 28 (P) & 31 (P), area - 0.69 Acre, Mauza- Bada Madansahi, for 04 years 06 months.

3. The consent is granted under section 25 of the Water (prevention & Control of Pollution) Act, 1974 and
under section 21 of the Air (prevention & Control of Pollution) Act, 1981 to operate the project inMauza­
BADA MADANSAHI , P S -BORlO , District -SAHEBGANJ, as follows:

Project Site-Area Investment Product & Capacity Validity
(Rs)

Plot Nos. Area

Before Mauza - 0.69 Rs.- 45.8 STOCK YARD FOR Date of issue to
Expansion BADA ACRE Lac STONE BOLDER, 30.09.2019

MADANSAHl CHIPS, METAL-
,KhataNo. : 100000 CFTIMONTH
17&31,
Khesra No. : 28
(P) & 31 (P)

(A) ~pec_ilic::COlld!tions:
". ,;) -<.1\ t A '\.'''':.

1. ~~t',"ccup~,&ha v~~~truct 6' high wind breaking wall.
2. ~~/.n~q~~l~Shal. ~Nrovision is made for systematic water sprinkling at places of dust generation
to r~dijQe'th~fug~tI~e'~gJl' .. 1ft
3 Th~.t -<'" ,," "I'l";1 .I.&" L fr .. ~W~. e oCCl-ltn,er;$Ral/f}~t1r om Tnpoli sheet on the materials .

. - ~'fi S",
~ JI ~ ~.r 1/, ~~ /'

I ( ,"'d:f~'/'• \I.:.; -_
~:-:-.~ ~.:.~



4. That, the occupier shall transport the material in fully covered vehicle and an agreement shall be made
with transporter to this effect with the condition that if found transporting the material uncovered, transport
contract shall be terminated with immediate effect.
5. That, the occupier shall Shall increase the frequency of water spraying system all along the campus.
6. That, the occupier shall the provision of green belt" is made along the periphery of the individual unit?
7. That the occupier shall obtain stone aggregate from only those unit which have valid CTO and EC.
8. That, the occupier shall submit Ambient air quality and Noise level monitoring reports within the consent
period
9. That, the occupier shall maintain a detailed record of account of raw materials' purchase, ensure local
transport by covered trucks and longer distances by covered railway wagons and shall submit the copies of
documents to concerned BoardlRegional Officer & District Mining Officer every month
10. That this grant of consent to Establish shall not absolve the project proponent from making compliance of
other statutory obligations prescribed under any law or direction of courts or any other instrument for the
time being in force.

(B) General Conditions :

(1) That, the occupier shall maintain the National Ambient Air Quality Standard given below:



Concentration inAmbient Air

SN Pollutant Time Weighted Industrial, Ecologically
Average Residential, Rural Sensitive Area

and Other Area (notified by
Central Govt.)

(1) (2) (3) (4) (5)

1. Sulphur Dioxide Annual 50 20
(S02), ~g/m3 24 hours 80 80

2. Nitrogen Dioxide Annual 40 30
(N02), ~g/m3 24 hours 80 80

3. Particulate Matter Annual 60 60
(size less than 10 24 hours 100 100
urn) orPM10,

~g/m3

4. Particulate Matter Annual 40 40
(size less than 2.5 24 hours 60 60
urn) or PM2.5,

~g/m3

5. Ozone(03), 8 hours 100 100
~g/m3 1 hour 180 180

6. Lead (Pb) ~g/m3 Annual 0.50 0.50
24 hours 1.0 1.0

7. Carbon Monoxide 8 hours 02 02
(CO) mg/m3 1 hour 04 04

8. Ammonia (NH3) Annual 100 100
~g/m3 24 hours 400 400

9. Benzene (C6H6) Annual 05 05
~g/m3

10. Benzo(a) Annual 01 01
Pyrene(BaP)

Particulate Phase
only ng/m3

II. Arsenic (As) Annual 06 06
ng/m3

j\ ri;·2·:, Nickel (Ni) Annual 20 20"'__~ ';.1 . '!.

1'....."~t. " ng/m3
.';~\.. ,., ,\.
,:~ \'..• ' ( .:t;. .

. [Note : Selli~dno. 1to 4 - Mandatory
, \:~~~~~.::n~~Jt12As applicablefor specifictype of industry.

-, ,



(2) That, the occupier shall maintain the emission quality within the standard and the quantity, as follows:

I Parameter I Standard

(3) That, the occupier shall keep process effluent in close-circuit and the quality of effluent from other
sources in conformity with the standard (s) and the discharge quantity as below:

I Parameter Standard

(4) That, the occupier shall dispose of solid wastes as follows:

SN Waste Type Mode of Disposal

(5) That, the occupier shall keep D G Set(s) within acoustic enclosure and shall keep the height(s) of
exhaust pipe( s) as per Central Pollution Control Board norm.

(6) That, the occupier shall install and maintain Central Ground Water Board! State Ground Water
Directorate approved system of rain water harvesting-cum-ground water recharge and submit the
photographic view of the structures within a month.

(7) That, the occupier shall grow and maintain greenery of the project in the periphery and other available
spaces and shall continue enhancing its plant density and biodiversity.

(8) That, the occupier shall submit environmental statement, every year latest by 30th September of the
next financial year.

(9) That, this Consent is valid subjected to the validity of mining LeaselMining
PlanlEcofriendlylEnvironrnental Clearance, if applicable. In case of no renewal of Mining
Lease/Mining Plan, this consent shall be treated as revoked automatically.

(10) That, this Consent is issued from the environmental angle only and does not absolve the occupier from
other statutory obligations prescribed under any other law or any other instrument in force. The sole
and complete responsibility to comply with these conditions laid down in all other laws for the time­
being in force, rests with the industry/ unit! occupier.

(11) That, this Consent shall not in any way, adversely affect or jeopardize the legal proceeding, if any,
instituted in the past or that could be , instituted against you by the State Board for violation of the
provisions of the Act or the Rules made there under.

(12)

olve the occupier from making compliance of other statutory
ection of courts or any other instrument for the time being in force.

4.



5. That, this Consent is being issued on the basis of information! documents/ certificate submitted by
the unit. This Consent will be revoked if any of the information!documents/certificates/undertaking
given by the occupier is found false/fictitious/forged in future.

6. The Order shaDhe valid subject to compliance of all other legal requirements applicable to the unit.

7. The State Board reserve the right to revoke, withdraw or make any reasonable variation / change /
alteration in conditions of this consent.

This is issued with the approval of the Competent authority RAVINDRA
PRASAD

Oigit:illlys;gntd by RAVINDRAPRASAD
ON: c=1N. D=.ltARKHANDSTATEPOUUTlON CONTROL
BOARD,ou=6O'lfT OFJHAIIJ(H..O.NO,
posuICode:=U4004,~.lharkhiIrtd.
1.5.4~1.2fb8a9Od12552calbBdtfi71tbl(lSSObd764
d9()942200SS78ald762e39Sf88,
1.5.4,4S",glZl002A3A9E60125B1A9394AIOElDF8FAOBF
9E97486fS64476A8(:5385118(1763Q7A,
cn",RAVlNDRAPfIASAO
0ate:201'}J)1.G41&:5l:34+05'l0'

Memo No. : JSPCB/ROIDMKlCTE/CTO-
4603289/2019/10

(Ravindra Prasad)
Regional Officer

Dated: 2019-02-04

Copy to: MD RABBULANSARI of MIS JHARKHAND MINERALS,At. BADAMADANSAHI,
BORIO, Distt.- SahibganjlDirector ofIndustry, Government of Jharkhand,RanchilDirector of Mines,
Governmentof Jharkhand,Ranchi IDeputyCommissioner,Sahibganj I Chief Inspector of Factories,
Government of Jharkhand,Ranchi I D.F.O., Sahibganj/D.M.O., SahibganjIMember Secretary,JSPCB,
Ranchi for information& necessary action. DlginUy signed by RAVlNDftA PRASAD

RAVINDRA "",""N,_JHARKHANDSTATl'POiWTlONcormOL
BOARD,Du=60VT Of }HARKHAND,
postalC0de=.834004. st=Jharthand,
25.4..2O=312fb8a9Od12552Ci11b8c3c671 fb 1oSSObd764
d9094n80S57&l: ld762ea9sf88,

PRASAD 25.4..45=032JOO2A3A9f6(l125B1A9394Al0E3DF8FAOS
F9E97486fS64476ABCS3851180783(17 ....
cn=RAvtNDAA PRASAD

(Raviii'd;~L04Pr7i;;d)
RegionalOfficer



JHARKHAND STATE POLLUTION CONTROL BOARD
{cz3

TOWNSHIPADMINISTRATIONBUILDING,HEC COMPLEX,DHURWA,RANCHI 834004
Telephone: 0651-2400850 (Fax)1 24008511240085212401847/2400979/2400138

Ref No. JSPCB/RO/DMKlCTE/CT0-4591614/201917 Dated: 2019-02-04

Combined Consent (CTE & CTO) under section 25 of the Water (Prevention & Control ofPoUution) Act, 1974
and under section 21 of the Air (Prevention & Control of Pollution) Act, 1981

1. Application (s) dated 2019-01-24 of MIS KOHITOOR STONE WORKS, Occupier Name :MD IRSHAD
ALI for consent(Consent to Establishment and Consent to Operate) under section 25 (1)(b)/25 (1) (c)/26 of
the Water (Prevention & Control of Pollution) Act, 1974 and under section 21(1) of the Air (prevention &
Control of Pollution) Act,1981..

2. Documents Relied Upon:

(a) The content of checklist dated 31.01.2019 (based on new guideline) vide Ref. No. 123 dated
01.02.2019 ofR.O., Regional Office-Cum-Laboratory, J.S.P.C.Board, Dumka.

(b) The content of land rent agreement made on 18.11.2018 ,and entered inNotary public, Sahibganj, plot
no.-29 & 30, area given -0.10 Acre, for 04 years 11 months.

3. The consent is granted under section 25 of the Water (prevention & Control of Pollution) Act, 1974 and
under section 21 of the Air (prevention & Control of Pollution) Act, 1981 to operate the project in Mauza­
CHHOTA TOUFIR, P S -BORIO, District -SAHEBGANJ, as follows:

Project Site-Area Investment Product & Capacity Validity
(Rs)

Plot Nos. Area

Before Mauza- 0.10 Rs.45.80 STOCK YARD FOR Date of issue to
Expansion CHHOTA ACRE Lac (As per STONE BOLDER, 30.09.2019

TOUFIR, project) CHIPS, METAL-
Khata No.- 5, 100000 CFTIMONTH
Khesra No. -29
&30

(A) Specific Conditions:



contract shall be terminated with immediate effect.
5. That, the occupier shall Shall increase the frequency of water spraying system all along the campus.
6. That, the occupier shall the provision of green belt" is made along the periphery of the individual unit?
7. That the occupier shall obtain stone aggregate from only those unit which have valid CTO and EC.
8. That, the occupier shall submit Ambient air quality and Noise level monitoring reports within the consent
period
9. That, the occupier shall maintain a detailed record of account of raw materials' purchase, ensure local
transport by covered trucks and longer distances by covered railway wagons and shall submit the copies of
documents to concerned Board/Regional Officer & District Mining Officer every month
10. That this grant of consent to Establish shall not absolve the project proponent from making compliance of
other statutory obligations prescribed under any law or direction of courts or any other instrument for the
time being in force.

(B) General Conditions:

(1) That, the occupier shall maintain the National Ambient Air Quality Standard given below:



Concentration in Ambient Air

SN Pollutant Time Weighted Industrial, Ecologically
Average Residential, Rural Sensitive Area

and Other Area (notified by
Central Govt.)

(1) (2) (3) (4) (5)

1. Sulphur Dioxide Annual 50 20
(S02), J.!g/m3 24 hours 80 80

2. Nitrogen Dioxide Annual 40 30
(N02), J.!g/m3 24 hours 80 80

3. Particulate Matter Annual 60 60
(size less than 10 24 hours 100 100
urn) orPMlO,

I
J.!g/m3

4. Particulate Matter Annual 40 40
(size less than 2.5 24 hours 60 60
urn) or PM2.5,

J.!g/m3

5. Ozone(03), 8 hours 100 100
J.!g/m3 1 hour 180 180

6. Lead (Pb) J.!g/m3 Annual 0.50 0.50
24 hours 1.0 1.0

7. Carbon Monoxide 8 hours 02 02
(CO) mg/m3 1 hour 04 04

8. Ammonia (NH3) Annual 100 100
J.!g/m3 24 hours 400 400

9. Benzene (C6H6) Annual 05 05
J.!g/m3

10. Benzo(a) Annual 01 01
Pyrene(BaP)

Particulate Phase
only ng/m3

11. Arsenic (As) Annual 06 06
ng/m3

. ~.,....:- .....'" "'-.":.
!.•r,o ,1,2"'- Nickel (Ni) Annual 20 20,_ ""', ' ',,'

( ",~~, ng/m3
'"",( "'. '-.

y~ ~::r.~Note :I~~I no.1to 4 - Mandatory
; ,,:.S~F~IJI'~~.~ to 12 As applicable for specific type of industry."':-.s« .ift; li
~ I~.~Z·\$' '!, " .I,,\)" "

'\ '. "
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(2)

(3)

(4)

(5)

(6)

(7)

(8)

(9)

(10)

(!!!)
That, the occupier shall maintain the emission quality within the standard and the quantity, as follows:

SN Parameter Standard

1 Particulate Matter NA

That, the occupier shall keep process effluent in close-circuit and the quality of effluent from other
sources in conformity with the standard (s) and the discharge quantity as below:

SN Parameter Standard

1 Total Suspended Solids NA

That, the occupier shall dispose of solid wastes as follows:

SN Waste Type Mode of Disposal

1 Hazardous Carbonaceous Wastes NA

That, the occupier shall keep D G Set(s) within acoustic enclosure and shall keep the height(s) of
exhaust pipe(s) as per Central Pollution Control Board norm.

That, the occupier shall install and maintain Central Ground Water Board! State Ground Water
Directorate approved system of rain water harvesting-cum-ground water recharge and submit the
photographic view of the structures within a month.

That, the occupier shall grow and maintain greenery of the project in the periphery and other available
spaces and shall continue enhancing its plant density and biodiversity.

That, the occupier shall submit environmental statement, every year latest by 30th September of the
next fmancial year.

That, this Consent is valid subjected to the validity of mining Lease/Mining
PlanlEcofriendlylEnvironmental Clearance, if applicable. In case of no renewal of Mining
LeaselMining Plan, this consent shall be treated as revoked automatically.

That, this Consent is issued from the environmental angle only and does not absolve the occupier from
other statutory obligations prescribed under any other law or any other instrument in force. The sole
and complete responsibility to comply with these conditions laid down in all other laws for the time­
being in force, rests with the industry/ unit! occupier.

(11} .. ~-J::ha.t,this Consent shall not in any way, adversely affect or jeopardize the legal proceeding, if any,
, " '. ,,,:,2, )-w~t~~d in the past or that could be , instituted against you by the State Board for violation of the

~'", \" _" PL:1'V!}lO\lS of the Act or the Rules made there under.
. . ,'/" . ,',~l, .•s. "

, :J :/-; {l»"}~~~hat, .~~FuPier shall comply with all ~pplicable provisions o~the Water (prevention & <;ontrol of
: J \. "'Y;.\ ',f-cll~~l<f~~~ct, 1974; the Water.(PreventIon & Control ofP?llutIon) Cess Act, 1977; the AIr
~.'.:" "";:/,,:,,\Q?f~yenJl69;& Control of Pollution) Act, 1981; and the Environment (Protection) Act, 1986 and Rules

,,: ,~.\ " >\."~a:ae.twe'under., I ,~y .l '" "/
" ,,<, • 1.),;1- /""" - Jl, oJ ..... s : ",',' ,

• 't r'll --"_-..._"",,,',_,\."..,#''-, 'r~t,d j'
' ..~- . '...... ......
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4. That, this Consent shall not absolve the occupier from making compliance of other statutory
prescribed under any law or direction of courts or any other instrument for the time being in force.

5. That, this Consent is being issued on the basis of information/ documents/ certificate submitted by
the unit. This Consent will be revoked if any of the information/documents/certificates/undertaking
given by the occupier is found false/fictitious/forged in future.

6. The Order shall be valid subject to compliance of all other legal requirements applicable to the unit.

7. The State Board reserve the right to revoke, withdraw or make any reasonable variation I change I
alteration in conditions of this consent.

This is issued with the approval of the Competent authority
RAVI NDRA ~~~E.~=E:~~~~NND.

, pO'italCode--834004,SF-Jharkhand,
25.4.2O=112fb8a9OdlZS52r;albSddm!'b105501xf76
4d!IO"J42180S578ald762ea.95f88.

PRASA D 2.5.4_45=032I00ZMA9E601ZSB1A9394A1OBDF8FAIl
8F9E9748fiFS64476A8C5185118Ci78KllA.
m:RAVlNDRA PRASAD
0a1e:Z019.D11l41fl:29<43+(15'30·

Memo No.: JSPCBfRO/DMKlCTE/CTO-
4591614/201917

(Ravindra Prasad)
Regional Officer

Dated: 2019-02-04

Copy to: MD IRSHAD ALI of MIS KOHITOOR STONE WORKS, AT - BADA MADANSAHI, Po.-
Borio, Distt.- Sahibganjl Director of Industry, Government of lharkhand, Ranchil Director of Mines,
Government of lharkhand, Ranchi /Deputy Commissioner, Sahibganj I ChiefInspector of Factories,
Government of lharkhand, Ranchi I D.F.O., Sahibganjl D.M.O., Sahibganj IMember Secretary, JSPCB,

RAVINDRARanchi for information & necessary action.

PRASAD

0igitaII)I1iI}noedbyllAVIttOIIAPRASAD
ON:G=IH,=IHAJlIUtANDSTATEPOllIffiON CONmQI.BOARD,

_ o=GOVTOfJHAlIIO-IAND.~od-a34004,sW~
:Z_5.4~111b8a9OdIl~51"'lb8c3c671IbIOS50bd764d9094:U
SOS518aldJ~51111,
25.U'i<i'OlllOO2A3A9E6D1l581A9J94A1C£IDF8fMlIIF9E9743
5f56«76A8(3"3851rfJCl78JC27A.cn=AAVlNDAAf'fWiAD

(RaVin(ira·Vrasad)
Regional Officer
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1. MIS FIZA STONEWORKS, Ref.No- JSPCB/ROIDMKlCT0-6421365/201201917
2. MIS MINHAZSTONE WORKS, Ref No- JSPCB/ROIDMKlCTO-642162212019/6
3. MIS R1SHIKSHAUTO MOBILES, Ref No- JSPCB/RO/DMKlCTO- 642391812019/5
4. MIS PREMCHAND MANDAL, Ref No- JSPCB/RO/DMKlCT0-6422740/2019/4
5. MIS IZMASTONEWORKS, Ref No- JSPCB/RO/DMKlCTO-641976612019/3
6. MIS KHUSHI STONEWORKS, Ref No- JSPCB/RO/DMKlCT0-642338512019/2
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